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MR IJEPUT’Y SPMKER Mr,

Kamath, are you pressing your
amendments? .

__31-131 HARI VISHNU KAMATH:
Well, 1 do not know. I am not sure
" because this is a very unsahshctory
explanation,

MR DEPUTY SPEAKER: In
spite of that, you would not press it.

SHRI HAR] VISHNU KAMATH: 1
just feel pressing one of my amend-
ments—amendment No, 3.

* My amendments No. 1 and 3 go to-
gether.

MR. DEPUTY SPEAKER: Either

you move both or you do not press
for them.

““BHRI HARI VISHNU KAMATH:
Of course, I would prefer, if you
agree, at the last moment, it may
be referred back to the B.A.C. Un-
dér the proviso, the BA.C. may de-
cide.” I would move the amend-
. ment. And under the proviso to
Rule 290, the B.A.C. may re-congider
the matter.

MR. DEPUTY SPEAKER: The
B.AC. seems to have discussed at
length 1 do not know....

. SHRI HARI VISHNU KAMATH :
It 'was perhaps a cursory and desul-
tory discussion. .

SHRI RAVINDRA VARMA: The
‘hon. Member has a right to move
his amendment to send it back to the
B.A.C. I do not contest this. It is a
question of racing ageinst time. If
vou Bend it back, it takes time and
a few hours are lost. Therefore, I
would appeal to him to see things
pragmatically, and not to press them.

SHRI HARI VISHNU KAMATH :
As via media, this afternoon the
B.AC. may meet to reconsider the

‘matter. And tomorrow we agree to -

it without lunch break and let the
report come back and we shall’ gee
Whethar they still insist on. ik
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the BAC. and they. will reconsider
it they want it. I think you do ’"not
press your amxﬂmmtﬂmtm'
be better, :

The question is;

That this House do agree with the
Thirty-fourth Report of the Business
Advisory Committee presented to
the House on the 4th May, 1978"

The motion was adopled.

13.17 hrs

RE: TIME FOR GIVING NOTICES
OF ADJOURNMENT MOTIONS,
CALLING ATTENTION ETC.

MR. DEPUTY-SPEAKER: Now,
consequent upon the change in the
series of sittings of Lok Sabha, with
effect from Tuesday, the 8th May, 1979,
the notices of adjournment motion,
calling attention, matters under Rule
377 or any other notices required to
te given before the matter is proposed
to be raised in e House will be en-
tertained upto 9-30 A.M. on that day.
The notices received after 9-30 AM.
will be treated as notices given for
the next sitting.

Now, the House stands adjourned
t:11 14-15 hours,

18.18 hrs,

The Lok Sabha adjourned for lunch
till Fifteen Minutes past fourteen of

The Lok Sabha re-assembled after
Lunch at Fifteeu Minutes past Fourteen
‘of the Cloek _
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. Rule 377

Matters wnder . VAISAKHA 17, 1001 (SAKA)
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a8 a racket in operation for a number
uf years which is being run by some
promoters and brokers ‘in commercial

(Azgmgarh): Mr. Chairman, Siz, there
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